
Vehicle No. : UP-17Q8598
Circle : SPC
State Vs. Sandeep
Challan No. : 18301200312110117
Challan date : 12.03.2020

06.07.2020

Pr. : Applicant in person with Ld. Counsel.

Reply received from TI Seemapuri circle.

The applicant does not have the original RC.

Let the fact of ownership of vehicle bearing no. UP-17Q-8598 be

verified through TI/ZO of the concerned circle for 07.07.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/06.07.2020



FIR No. : 620/14
PS : Bhajanpura
State Vs. Pawana Sandal etc.

06.07.2020

Reader  of  the  Court  had  a  telephonic  conversation  with  the

Advocate who sought an adjournment.

At request, put up on 27.08.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/06.07.2020



FIR No. : 141/12
PS : Bhajanpura
State Vs. Ranjeet Singh

06.07.2020

Reader  of  the  Court  has  a  telephonic  conversation  with  the

Advocate who sought an adjournment.

At request, put up on 27.08.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/06.07.2020



FIR No. : 230/17
PS : Bhajanpura
State Vs. Daya Ram 

06.07.2020

Pr. : Ld. APP for the State through VC via Cisco Webex.

Accused in person.

Ld. Counsel for accused through VC via Cisco Webex.

Arguments heard on charge.

It is stated in the charge-sheet that on 05.06.2017 at 09:30 AM at

H.  No.  B-414,  Gali  no.  2,  Subhash  Mohalla,  North  Ghonda,  Bhajanpura,

Delhi, the accused Daya Ram caught the complainant Lajwanti by her hair

and had beaten her up by fists and kicks. Thereafter, one Rashid living in the

same gali defended her.  He also threatened to kill her to death.

Prima facie,  offence U/s 323/506 IPC is  made out against  the

accused. Offence U/s 341 IPC is not made out against the accused. Hence,

accused is discharged for the offence U/s 341 IPC.

Put  up  for  framing  of  charge/PE alongwith  furnishing  of  bail

bond to be furnished on the next date of hearing.

Put up on 27.08.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/06.07.2020



FIR No. : 010610/2020
PS : Bhajanpura
State Vs. Kapil
U/s : 379/411/34 IPC
Bail application of applicant Kapil

06.07.2020

Pr. : Ld. APP for the State through VC via Cisco Webex.

Ld. Counsel for the applicant through VC via Cisco Webex.

Bail has been prayed on the ground that the applicant is already

on  interim  bail  of  45  days  since  20.05.2020  and  he  has  been  falsely

implicated.  He is the sole bread earner of his family.

On the other hand, IO has filed reply stating that the applicant is

a previous shrewd convict and already there are several cases against him and

therefore, his bail application be dismissed.

Heard. Record perused.

Considering the seriousness of the allegations made, this court is

not inclined to grant regular bail to the accused. However, keeping in view the

fact that the accused is already on interim bail, his interim bail is extended for

a period of 45 days from the date of expiry of previous interim bail.

Copy of order be sent to the Jail Superintendent for compliance.

Copy  may  also  be  provided  to  the  Ld.  Counsel  for  accused

through e. mail/whatsapp number.  

Application is disposed off accordingly.

               (Richa Manchanda)       
       MM-01/NE/KKD/06.07.2020

Certificate : - The proceedings were conducted through video-conferencing



via  Cisco  Webex.   Audio  as  well  as  video  was  clear  throughout  the

proceedings  and  the  connectivity  was  also  proper.  No  mal-functioning

reported in the devices used at both ends.

(Richa Manchanda)       
           MM-01/NE/KKD/06.07.2020



FIR No. : 287/2020
PS : Bhajanpura
State Vs. Raju @ Sabir
U/s : 25/54/59 Arms Act

06.07.2020

Fresh application for bail U/s 437 Cr.P.C. filed by Ld. Counsel

received through e. mail.

Let reply be called through IO/SHO concerned for 07.07.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/06.07.2020



E. FIR No. : 042449/2019
PS : Bhajanpura
State Vs. Qamar Abbas @ Qamrul
U/s : 379/411/482/34 IPC

06.07.2020

Fresh application for bail U/s 437 Cr.P.C. filed by Ld. Counsel

received through e. mail.

Let reply be called through IO/SHO concerned for 07.07.2020.

               (Richa Manchanda)       
       MM-01/NE/KKD/06.07.2020


